
IN THE CENTRAL ADNINI.STRATIVE TRI3UNAL 
CUTTZCK I3ENCH ;CUTT?CK. 

O.A. No. 821 OF 194 

Date of decisjcn; April .9,7 .1995. 

fillip Kumar Mhanty 	 Applicant 

yr s. 

Union of India & Others 	 Resperidents 

FOR INSTRUCTIONS 

Whether it be referred to the reporters or not? 

whether it be circulated to all the Benches of the N0. 
Central AdxjnjStrtcje Triuna1s or not? 

I 



4. 

IN THE CENTRAL ?DriINISTRATIVE TRIBUNAL 
CUTTACK BENCH: CtJrTACK. 

Original Applicaticn No.821 of 1994 

Date of decisicn : Apri12? ,1995. 

CORAM: 
THE HONOURMLE i4,. H. RMEDRA PRASAD, MaERDi'tI.) 

DILIP KU MAR 14)HANTY, 

aged about 36 years, 
son of late Arj Un Kumar Lvbhanty, 
at present working as Upper 
Division Clerk, In the Regional Office of 
the Coal Mines provident Fund, 61 Ganganagar, 
Unit-6, Bhubaneswar-1 at present resident of 
village Jagamara, p0/ps Khandagiri,13Ubafle1ar, 
DistriCt-KhUrda. 

... Applicant 

By the Advocate 	: i4/S. Deepak Mishra, R.N.Naik, 
A.Deo,3. S.Tripathy,P.Panda, 
D.K.SahU, P.1K. Mishra, 
M.P.J.Ray, Advocates. 

Vrs. 

1.. Union of India represented thrc*igh 
its Sectary to Government of Iria, 
Ministry of Coal, Sastri Bhan, 
i'W Delhi-ILO 001. 

2. Joint Secretary-CurflFinaflCe, 
1Advisor, Government of India, 
Ministry of Coal, Satri l3hawan, 

w Delhi-itO OUl. 
Respondents 

By the Advocate 	: Mr. Uma 3alLav Mthapatra, 
?i.ditioflal Standing Counsel 

Centra1). 
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ORDER 

H. RMENDRA PRA,ER(V) The petitioner in the present 

case is an Upper Division Clerk in the Office of the 

Assistant Cornrnjssjcner, Regicri1 Coal. Mines Provident 

Fund, Bhubanear. The applicant challenges the order 

issued by the Coal Mines Provident Fund Commissjer,  

Dhanbad, placing him under suspension and also prays 

for the grant of an interim relief of 75 per cent of 

his pay by Way of Subsistence AllQance, 

The Coal Mines Provident Fund Organisatjoj is a 

statutory body established under the Coal Mines 

Provident Fund and iliscel1anes Provisions Act, 1948. 

A notification , under Secticn 14(2) of the ZIminjstrative 

Tribunals Act, 1985,has not so far been issued placing 

this Organisation under the jurisdiction of this Tribunal. 

This Bench has, therefore, no jurisdictjo to deal 
With 

this application. 

The application is dismissed as lackinç 

jurisdiction 	
/ 

( H. RAJDR PRASAD ) 
EM3ER ( 	NISTRATIVE 

I'N M 	 27 4PR9 


